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CORAMs 

THE HCt' i3LE MR. K. P. P}{ARYA, VICE-CHAIRMAN. 

AND 

THE Ht BLE MR.H. RAJENDRA PRASAD, MEMBER(zOXV.) 

ORDER 

K.P. PJHARYA,V.C., In this applicationunde r section 19 of the 

A1ministrative Tribunals It,19850  the applicant prays 
prc*oticn to 

to issue a directicn t othe resporrJents to allcwtthe 

applicant for the post of Asst. Superintendent of 

Post Offices from 1984 when his juniors were 

given prcinotion after the orddr of confirrnatiiis 

passed in his favir in the post of Inspector of Post 

Offices. 

2, 	Shortly state,the case of the applicant, Shri 

Rajayya Bosi is that during his service rendered to the 

postal Departunt certain disciplinary proceedings were 

itiated against him and ultimately all those disciplinary 
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proeedingg ended in favour of the applicant as those 
Al 

were all quashed by this Bench. By the time the proceedings 

were initiad the case of the applicant thoui 

considered for confirmation1  It was not so done in 

favour of the applicant because of the pendency of the 

proceedings. Afte r the proceedings concluded in 

favour of the applicant being quashed by this Bench, the 

case of the applicant is not being taken up for 

reconsideration on the question of being confirnd 
1.  

-i;. 	and necessarily the promotions which were due to him 
We 

'sI 

ACK 
	 they have not been given t thin though his j  un I ore we re 

promoted, Due to such circumstances2  this application 

has been filed with the aforesaid prayer. 

3. 	In their conte, the respondents maintained that the 

representations of the applicant having been rejected 

by the Director General,  vide Annexure-5 no further 

action Wasnecessjtated to be taken in favour of the 

applicant and since he was not confirned in the post Cf 

Itpector of post 0ffices the question of consideration 

of the case of the applicant for prc*ioticcidces not arise. 

}ieflce, the casebeing devoid of nerit is liable to be 

rejected. 

4 	We have heard Mr.p.V.Randas, learned coinsel for 

the applicant and Mr. 'Ashpk. r Misra, learned 

Standing Counsel(Central) for the respondents. 

5. 	The fact that all tie disciplinary proceedings 

which had been instituted against the applicant have 

()ben quashed by this Bench and there was n&dispute 
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411-4 
priaen.te& before us that the re remains a clean slate 

in favour of the applicant as the dirty linen, if any, 

havebeen completeaywashed away. - Lad is well settled 

that once dirty linen aw iqashed away and quashed, the 

case of the GOvrernment eirployee should be reconsidered 

for Confirmation/promotion. This settled positicriof la 

was rightly ana fairly not disputed at the Bar. 

6, 	In vii of the aforesaid facts and circumstances 

especially te fact that the disciplinary proceedings 

7 	% ? 	 h ave been quashed and the applicant has been ex one rated 

from all the chaes levelled against him in respect of 
LU 

the proceedings , no dirty linen exists against the 
'c 

applicant ani therefore, his case should be reconsidered 

for confirmaticn in the postof Inspector of Post Offices 

and in case he is found suitable his case should be 

further considered for promotion to the next higher 

posts to which he is entitled to according to rules 

and in case he is found suitao]e, promotion should be 

given to the applicant with effect fromthe date from 

which his juniors havebeenpromoted. In case, the 

applicant isgiven promotion, he would be entitled to all 

back wages because lav is well settled in a plethora of 

Judicial pronouncements me by the Apex Court. 

In a recent decision reported inAIR 1991 SC 2010 

(Unjonof Irxlja etc. versus K, V.Jankiraznan etc. ) 

it has been observed that when a particular officer 

although he is willing to wrk is ]pt away from work 

(4y the authorities for no fault his, he is entitled to 



back wages. Here is a case where Shri Raj ayya BOSi has 

not remained out of the work cn his cwn voiition but his 

case has not been ccyisidered. Therefore, he is entitled to 

back wages provided that he is ftnd to be suiable for 

promoticn. In case,he is pronoted back Wages must be 

Calculated and paid to him withhi 60 days from the date 

of ps*.&$ ti 	ej of  this sMar. The case of the 

I 	applicant for confirmation and and for promotion( after 

confirmation) shild also be finalised within 60 days ftom 

the date of recei pt of a copy of this j5grrent. 

7. 	Thus, this application stands allaed. NO Costs. 

J. L 
U 	
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